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1. Petitioner is present. Today the petitioner has

filed his affidavit evidence along with four

numbers of documents,

Heard the learned counsel for the petitioner and

perused the case record.

This case was registered on the basis of a

petition filed under section 372 of the Indian

Succession Act by the petitioner Sushil Sobor,

with prayer to issue a Succession Certificate in

his favour, in respect of the debts and securities

of the deceased Kania Sobor.

The case of the petitioner is that he is the elder

son of deceased Late Kania Sobor and he lives

within the jurisdiction of this court, His father

died on 2810612020 at his own residence at

Phulbari Tea Estate, PS Chariduar, Dist. Sonitpur.

At the time of his death, he left behind his son

Sushil Sobor, that is, the petitioner, another son

Sunil Sobor and daughters Purnima Sobor and

Amshi Sobor.
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5. The deceased was a permanent employee of

Phulbari Tea Estate and he left behind the debts

and securities mentioned in the schedule of the

petition. The schedule reveals that an amount of

Rs. 71,6901- is available in the provident fund

account of Phulbari tea estate in the name of the

deceased. The wife of the deceased has already

expired on 06/0412019 and the petitioner is the

elder son of the deceased. The petitioner has

contended that he is the fit and proper person to

receive a Succession Certificate to collect the

debts and securities of his father. His father has

not left any Will or Letter of Administration in

respect of his debts and securities and no

application in this regard is pending in any court.

The petitioner has also contended that there is

no legal impediment for issuance of a Succession

Certificate in his name.

6. In the above premises the petitioner has prayed

for issuance of a Succession Certificate in his

name to collect the debts and securities left by

his deceased father Kania Sobor.

7. After the filing of the petition notices were issued

to the concerned parties. None appeared to
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contest the case. As such, the case proceeded ex

parte.

B. During the course of the proceeding the

petitioner has filed his affidavit evidence in which

he has reiterated all the facts mentioned by him

in hls original petition. The petitioner has also

exhibited the death certificate of his father as

Exhibit L, the provident fund certificate of his

father as Exhibit 2, the death certificate of his

mother as Exhibit 3 and his voter ID as Exhibit 4.

9. The evidence adduced by the petitioner reveals

that the petitioner is the elder son of the

deceased and an amount of Rs. 71,6901- is lying

in the credit of his father's provident fund

account, being PF No 5217 of Phulbari T.E. The

petitioner appears to be the fit and proper

person to get a succession certificate in his

favour in respect of the debts and securities

described in the schedule of the petition.

10. In view of the above, the petition is

allowed. Let a succession certificate be issued in

favour of the petitioner, in respect of the debts

and securities mentioned in the schedule of the

petition. With this order this case is disposed of.
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